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1. The Ministry of Environment, Forest and Climate Change,
Rep by its Secretary,
Indira Paryavaran Bhavan, Jor Bagh Road,
New Delhi 110003
E-mail : secy-moef@nic.in,
Phone: +91-11-23014243.

2. The Additional Chief Secretary,
Forest, Environment& Climate Change department,
Government of Odisha,
Bhubaneshwar- 751001
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E-mail: md@idco.in
Phone: 0674-2542784

4. M/s Vedanta Limited,
Represented by its Managing Director,
Ist Floor, C Wing, Unit 103, Corporate,
Avenue Atul Projects, Chakala,
Andheri (East) Mumbai,
Mumbai City, Maharashtra 400093.
E-mail: shuvrendu.choudhury@vedanta.co.in
Ph: 022- 66434500 ...Respondents/Respondents

TO,

THE HON’BLE CHAIRMAN AND HIS COMPANION

MEMBER OF THE NATIONAL GREEN TRIBUNAL.
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BY THE APPLICANTS ABOVE NAMED
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Interlocutory Application seeking to advance hearing of the Appeal

1. The present Interlocutory Application is being filed seeking to advance
the date of hearing of Appeal No. 4 of 2026 from 18.05.2026 to an earlier
date since the 3 and 4" respondents have commenced clearing the
project area, causing the damage sought to be prevented, present a fait

accompli and the appeal would be rendered infructuous

2. It is submitted that the subject appeal is a challenge to the Stage-I/in
principle approval of the 1t Respondent dated 05.01.2026 in Online
Proposal No: FP/OR/OTHERS/523366/2025 under Section 2 (1) (ii) of the
Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry
use of 4.911 ha of forest land filed by the 3™ Respondent, Odisha
Industrial  Infrastructure Development Corporation (IDCO) for
construction of access road from Sijimali Bauxite Mines (Hill Top) to SH-
44 to facilitate bauxite transportation in Kashipur Tahasil of Rayagada
District under Rayagada Forest Division, Odisha.

3. It is submitted that the appeal was admitted by this Hon'ble Tribunal on
27.02.2026, and the respondents were given 3 weeks’ time to file their
response. The appeal was thereafter listed on 23.03.2026, and the 3™
respondent sought 4 weeks to file their reply, while the 4" respondent
mining company, sought 1 week time to file their reply. The matter was
adjourned to 18.05.2026.

4. It is submitted that in its last response dated 24.03.2026 by Respondent
No. 3 to the EDS, Respondent No. 3 has outlined the development and
the work to be undertaken as per the Stage-I approval, which is under

challenge, and stated that no further directions have been issued in the
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present matter. Copy of compliance dated 24.03.2026, as uploaded by

Respondent No. 3, is produced as Annexure- IA 1.

. It is submitted that on 03.04.2026, persons belonging to the 3™ and 4t
respondents came to the site and started clearing shrubs. Noticing this,
the people brought it to the knowledge of the authorities on site that the

matter was sub-judice.

. It is submitted that on 03.04.2026, on the same day, at around 4.30 PM,
police from Kashipur PS, Andirakanch PS and paramilitary personnel of
OSAP and CRPF totaling about 150 personnel, came to the villages
and announcements were made that the construction of the approach
road will commence immediately. It was further announced that a
distance of 100 meters from the road has been announced as a restricted
zone, and Section 163, BNSS, 2023 has been imposed. They directed that
people should stay away from the area. The copy of the order was not

furnished.

. It is submitted that construction work that commenced on 03.04.2026
and continued on 05.04.2026 on the site, including digging, clearing of

undergrowth, and tree-felling near Porlang and Sagabari villages.

. It is submitted that on 06.04.2026, senior government officials, along
with approximately 10 platoons of police force, reached the Porlang Road
site to commence work. The villages of Sagabari, Bantej, Bondel, and
Kantamal are witnessing a massive presence of armed police, vehicles
and drones flying in the area. The area is being patrolled by armed police

and private persons associated with Respondent No. 4.
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9. It is submitted that on 07.04.2026, a raid was conducted by the police
and the district administrations in Kantamal village at around 3 AM after
the electricity was cut with more than 200 armed police/paramilitary
personnel, wherein a number of villagers were injured by lathi-charge,
use of tear gas, and the village was vandalized, with vehicles and
thatched houses destroyed. People have not even been able to go to the
hospital for fear of being arrested. It is submitted that in some sections
of the media, the incident is falsely portrayed as a clash. It is submitted
that it was a coordinated attack by armed police at around 3 AM, and the
situation remains tense as people are being intimidated for exercising

their constitutional and legal rights.

10. It is submitted that a request under RTI was filed on 09.04.2026
seeking a copy of the prohibitory order. On 10.04.2026, a copy of the
order was furnished under RTI and it is seen that on 03.04.2026, a
prohibitory order under Section 163 of Bharatiya Nagarik Suraksha
Sanhita, 2023 was issued by the Sub-Divisional Magistrate, Rayagada,
restricting the movement of persons at the road construction site and an
area extending to 100 metres from the site, for a period of one month. It
is submitted that the order states that the approach road construction
has valid sanction of law, without any mention of the pendency of the
matter before this Tribunal. The order also omits to mention the fact that
the project has not received Environmental clearance till date and work
cannot commence until EC is obtained under the EIA Notification, 2006.
A copy of screenshot from Parivesh portal showing the pendency of the

EC proposal is produced as Annexure IA 2.
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11. It is submitted that the prohibitory order also makes a mention of
working permission dated 27.02.2026 and tree-felling permission dated
26.03.2026, issued by the DFO, Rayagada, for the subject road. It is
submitted that copies of the DFQ'’s orders are not available. In fact, it is
surprising that the order also fails to mention the NOC dated 16.09.2025
(Annexure A 10 of the appeal) issued by the 3™ respondent to the 4t
respondent states that no trees should be felled until all statutory
clearances have been obtained. Copy of the prohibitory order dated
03.04.2026 under Section 163, BNSS, 2023 along with the RTI reply is

produced as Annexure IA 3.

12. It is submitted that in addition to the grounds of present appeal,
there are discrepancies in the whole process of demarcation of forest and
non-forest land for the approach road. The tree enumeration list
submitted by Respondent No. 3 for the alleged government non-forest
land of 6.403 Hectares, shows the number of trees as 0, which is incorrect
as can be seen from the project proponent’s own KML files submitted,
which show tree-cover, as well as the 25.10.1980 revenue land records
which shows the area as unsurveyed (land remains unsurveyed since
then). Further, there is a mismatch between the khata and plot numbers
mentioned as non-forest land in the NOC issued by Respondent No. 3 on
16.09.2025 (Annexure A10 of the main appeal) and the plot and khata
nos. stated in the tree enumeration list. By making incorrect
distinction/division of land as forest and non-forest the Respondents are
continuing construction work with the intention of rendering the matter
infructuous and to avoid adjudication by this Hon’ble Tribunal. A copy of
the tree enumeration list for the alleged non-forest land and the land
schedule submitted by the project proponent showing status as on

25.10.2980 is produced as Annexure IA 4. The copy of maps of the
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area, including the alleged non-forest area is produced as Annexure IA

5. Copy of news reports are annexed as Annexure IA 6.

13. It is evident from the developments since the last hearing,
particularly the tree felling permission given by the DFO, the subsequent
issuance of prohibitory orders, the on-going construction work, and the
illegal crackdown on the villagers by the police and administration
that the respondents have started the construction of the approach road
despite the issue being sub-judice and intend to present a fait accompli.
The Respondents intend to keep the work going through violence and
intimidation against the residents on one hand and delaying the
proceedings before this Tribunal on the other. No replies have been filed
yet by the project proponents and they are protracting the proceedings
to ensure that their illegality is not adjudicated by this Hon’ble Tribunal

until they complete their project.

14. It is submitted that in the Appeal, a prayer for stay of the impugned
clearance has been sought. The matter was admitted on 27.02.2026 and
notice was issued to the Respondents and a period of three weeks was
granted for the Respondents to file replies. The matter was listed again
on 23.03.2026, wherein the Respondents sought further time to file
replies. The project proponents have had notice of the matter now for
more than 5 weeks. However, no reply has been filed by them till date

and they are proceeding with the project.

15. It is submitted that there is urgency in adjudication of the present
appeal and the grant of the prayer for interim relief since the respondents
deployed heavy police, paramilitary presence and they have announced

that they would continue with the construction of the subject road. Pleas
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that the road does not have the necessary environmental clearance etc.,

have not yielded any results.

16. It is submitted that by the time the subject Appeal is heard on
18.05.2026, the Respondents would continue with the construction of the
approach road and the damage to the environment and the rights of the
people will become irreversible and the Respondents would present a fait
accompli.

17, It is submitted that therefore, it is prayed that the hearing of the
appeal be advanced from 18.05.2026 to an earliest possible date
convenient to this Hon’ble Tribunal so that the prayer for interim relief as
sought in the appeal may be heard and decided at the earliest.

PRAYER:
It is therefore prayed that this Hon'ble Tribunal may be pleased to:
A. Advance the date of hearing of the Appeal No. 4 of 2026 from 18.05.2026

to an earlier date.

. any other order that it deems fit, proper and necessary in the
t¥est of the case, and thus render justice.
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NOTARY Govt, of Odisha
Regd. Nv.81/09, Bhawanipatna
Valid upto 01\03.2022

G Scanned with OKEN Scanner
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VERIFICATION

I, Munidei Majhi, the 1% appellant herein, do hereby verify that the
contents in the above paragraphs have been read over and explained to
me in Odia and Kul and are true to the best of my knowledge and based
on legal advice and that I have not suppressed any material fact.

7~ e
o rie 168 19/ B

Date: 14.04.2026
ce: Bhawanipatna 4@;’5
)

3

NOTARY Goyt. of Odisha
Regd. No.81/09{Bhawanipatme
Valld upto 01.03.2023%

(¥ scanned with OKEN Scanner
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KOLKATA

Tribunal Act, 2010)

I.A. No.

.
in

Appeal No. 4 of 2026

Munidei Majhi & 3 Ors.

-Vs_

of 2026

BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE AT

The Ministry of Environment, Forest and Climate Change & 3 Ors.
...Respondents/Respondents

AFFIDAVIT

I, Munidei Majhi, W/o Gunasingh Majhi, residing at Sagabari village, Kashipur,

Rayagada District — 765015, do solemnly affirm and sincerely state as follows:

1. I am the Applicant herein, and Appellant No. 1 in the subject Appeal 4 of
2026, and as such am aware of the facts and circumstances of the case,
and am competent to affirm this Affidavit. I am authorized to affirm this

Place: Bhawanipatna
Date: 12.04.2026

A,\ﬂ?lé I*ﬁ‘ g
This dewd is exec

me in the presence

Affidavit on behalf of Appellants 2, 3 and 4.

That the accompanying application has been drafted under my

instructions and the contents of the same have been read over and

explained to me in Odia and Kul and are true to my personal knowledge,

information and belief and based on legal advice and the Annexures are

true and correct copies of the originals.
/ Y

The Depong i |ldentified b

Sri.......'R.-.....Q..t‘ \LOA.... Advocase

present before me on dt......\?e.*.‘.ﬂ.’.-‘."

#t.. .. A.M.IPAT Soleninly states on oath

ntents of the affidavit are true
Knowledge.

parties to the deed and
entered in my Register

Z 2
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Anup Kud Sarangi
NOTARY Govt. of Odisha
Regd. No.81/08y hawani
Valid upto 012
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No. HO-CGM(Env)/394/2024 83 8’ / Date:24/03/2026

ANNEXURE IA1
To, .
./(h/e Divisional Forest Officer

Rayagada Forest Division
Rayagada

Sub: Compliance to the Stage-l Clearance pertaining to diversion of 4.911 ha of
forest land in the village Sagabari and Porlang under Kashipur Tahasil for
construction of access road from Sijimali Bauxite Mines (Hill Top) to SH-44
under Rayagada District.

o In response to the EDS raised vide your letter No.1332, dt. 11/03/2026 and continuation
to this office letter No.6619, dt.07/03/2026 the compliances to the conditions stipulated in letter
dt.05/01/2026 of MoEF & CC, Gol., Bhubaneswar according Stage-| / in-Principal approval for
diversion of 4.911 ha of forest land in the village Sagabari and Porlang under Kashipur Tahasil
for construction of access road from Sijimali Bauxite Mines (Hill Top) to SH-44 under Rayagada
District is enclosed herewith for kind information and necessary action at your end.

Encl:- As above Yours faithfully,

V/Consultant (Environment)

1
Memo No. ggg;\) / Date: 24/03/2026 (M

Copy submitted to the PCCF, Nodal Officer, Odisha, Bhubaneswar for kind
information and necessary action, with reference to this office memo No.6620, dt.07/03/2026.

Consultant (Eavironment)

Memo No. 838_210ate: 24/03/2026 q’“’

Copy forwarded to the CGM(Land), IDCO, Bhubaneswar for information &
necessary action, with reference to this office memo No0.6621, dt.07/03/2026.

Consulta nvironment)
Memo No._ &5 2 S bate: 2410312026 3
Copy forwardéd to Sri. S. Suresh, Chief Financial Officer, M/s Vedanta Ltd., 5" Floor,

Module C/2, Fortune Towers, Chandrasekharpur, Bhubaneswar for information & necessary
action, with reference to this office memo No.6622, dt.07/03/2026.

Consultant (Environment)

4
Odisha Industrial Infrastructure Development Corporation
(A Government of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA
+91- 0674 - 2541525, 2540820 | Fax: 2542956 / 2541982

camenv@idco.in | www.idco.in
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" Sri. Ashok Kumar Mishra
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idco @DISHA

Your power 10 grow
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Condition

Compliance

11

Legal status of forest land proposed for
diversion shall remain unchanged.

The Legal status of the diverted forest land
shall remain unchanged. An undertaking to
this effect is enclosed as Annexure-1.1.

1.2

The user agency shall transfer online, the Net
Present Value (NPV) of 4.911 hact forest land
being diverted under this proposal, as per the
Orders of Hon'ble Supreme Court of India
dt.28/03/2008, 24/04/2008 and 09/05/2008 in
Writ  Petition (Civil) No0.202/1995 and the
guidelines issued by the Ministry vide its letter
No.5-3/2011-FC  (Vol-I) dt.06/01/2022 and
22/03/2022. The requisite funds shall be
transferred through online portal in CAMPA
account of the State concerned.

It is respectfully submitted that, in
compliance with the demand raised by the
DFO, Rayagada, communicated vide Letter
No. 180 dated 09.01.2026, an amount of Rs.
47,03,658/- (Rupees Forty-seven Lakh Three |
Thousand Six Hundred Fifty-Eight only)
towards the cost of Net Present Value (NPV)
for diversion of 4.911 Ha. of forest land has
been deposited through the online portal into
the CAMPA account of the State.

The payment UTR Receipt No.

CMS5504195085 dated 22.01.2026 s
enclosed herewith as Annexure-1.2 for kind
reference.

13

At the time of payment of Net Present Value
(NPV) at the then prevailing rate, the user
agency shall furnish an undertaking to pay the
additional amount of NPV, if so determined, as
per the final decision of the Hon’ble Supreme
Court of India.

An undertaking has been furnished to pay
the additional amount of Net Present Value
(NPV), if so determined, in accordance with
the final decision of the Hon'ble Supreme
Court of India. A copy of the undertaking is
enclosed as Annexure-1.3.

14

The Govt. non forest land of 6.07 ha identified
in village Tingarjhola, Kalnara Tahasil
of Rayagada District under Rayagada Forest
Division for raising compensatory
afforestation shall be transferred and mutated
in the name of Forest Department before
handing over of forest land to the user agency
by the State Government. The identified
non-forest shall be notified as Protected
Forest under Section 29 of the Indian Forest
Act, 1927 or local forest Act. The Nodal
Officer, after notification of such non forest
land, shall uploaded a copy of said notification
on the PARIVESH portal.

It is submitted that the Compensatory
Afforestation (CA) land measuring 6.07 ha,
identified in Village Tingarjhola under Kolnara
Tahasil of Rayagada District  within
Rayagada Forest Division, has already been
mutated and transferred in favour of the
Forest Department.

Further, the proposal for Protected Forest
(PF) notification has been submitted by the
Divisional Forest Officer, Rayagada to the
Principal Chief Conservator of Forests (FD &
Nodal Officer, FC Act), O/o the PCCF,
Odisha, Bhubaneswar vide Letter No.
1286/4F (Misc) 1984/2026 dated 10.03.2026.
A copy of the said letter along with the

Record of Rights (RoR) is enclosed as
Annexure-1.4.

Odisha Industrial Infrastructure Development Corporation
(A Government of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA
+91- 0674 - 2541525, 2540820 |Fax:2542956 / 2541982

T T
r_."..'....ﬁ 1A= Rt

Consultapk
[DCO, Bhubaneswar

emd@ideo.in/ md@ideo.inl www.idco.in

NEW OPPORTUNITIES
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1.5

The user agency shall transfer the cost of
raising and maintaining the compensatory
afforestation and additional compensatory
afforestation at the current wage rate in
consultation with State Forest Department in
the account of CAMPA of the concerned
State through online portal. The Schemes may
include appropriate provision for
anticipated cost increase for works scheduled
for subsequent years.

It is submitted that the cost towards raising
and maintenance of  Compensatory
Afforestation (CA) and Additional
Compensatory Afforestation (ACA) has been
deposited.

An amount of %59,06,200/- (Rupees Fifty-
Nine Lakh Six Thousand Two Hundred only)
towards CA and %54,15,400/- (Rupees Fifty-
Four Lakh Fifteen Thousand Four Hundred
only) towards ACA has been remitted through
online mode vide UTR No. CMS5504195085
dated 22.01.2026.

A copy of the payment receipt is enclosed as
Annexure-1.5.

1.6

The User Agency shall ensure that the
Compensatory Afforestation (CA) sites are
cleared of all encroachments prior to handing
them over to the State Forest Department
(SFD). The SFD shall, ensure that the CA
sites are free from encroachments, properly
fenced and duly planted at the cost of the
User Agency.

It is certified that the Compensatory
Afforestation (CA) site was free from all
encroachments and encumbrances at the
time of handing over to the State Forest
Department (SFD).

A copy of the joint verification report along
with the handing-over note is enclosed as
Annexure-1.6 for kind reference.

1.7

Compensatory afforestation shall be raised
over 6.07 ha of non forest land identified in
village Tingarjhola under Kolnara Tahasil of
Rayagada District under Rayagada Forest
Division within two years from the date of
Stage-ll Clearance and maintained
thereafter by the State Forest Department as
per approved plan/scheme and maintained
thereafter, at the cost of  wuser
agency.

It is undertaken that Compensatory
Afforestation (CA) shall be raised over 6.07
ha of identified non-forest land in Village
Tingarjhola under Kolnara Tahasil of
Rayagada District within Rayagada Forest
Division, within a period of two years from
the date of Stage-I| clearance.

The plantation shall thereafter be maintained
by the State Forest Department as per the
approved plan/scheme, at the cost of the
User Agency. A copy of the undertaking is
enclosed as Annexure-1.7.

18

Additional Compensatory afforestation shall
be raised over 5.00 ha of degraded forest
land identified in Pedakonda Extn. RF under
Rayagada Forest Division within two
years from the date of Stage-Il Clearance and
maintained thereafter by the State Forest
Department as per approved plan/scheme and
maintained thereafter, at the cost of user
agency.

It is undertaken that  Additional
Compensatory Afforestation (ACA) shall be
raised over 5.00 ha of degraded forest land
identified in Pedakonda Extension RF under
Rayagada Forest Division, within a period of
two years from the date of Stage-ll
clearance.

The plantation shall thereafter be maintained
by the State Forest Department as per the

approved plan/scheme, at the cost of the

o,
(¥}

{DCO, Bhubaneswar

.+ Odisha Industrial Infrastructure Development Corporation
= (A Government of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar - 751022, Odisha, INDIA

+91- 0674 - 2541525, 2540820 |Fax:2542956 / 2541982
emd@ideo.in! md@ideo.inl www.iden.in

NEW OPPORTUNITIES
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User Agency. A copy of the undertaking is
enclosed as Annexure-1.8.

1.9

The species to be planted in the CA/Addl. CA
schemes shall be of native species of the
area. At least 18 month old seedlings should
be planted. Intensive monitoring of the
plantation needs to be done and documented
using Geo tagging so that the increase of
canopy density and survival and growth of
plantation can be evaluated at regular
intervals.

It is undertaken that the species to be
planted under the Compensatory
Afforestation (CA) and Additional
Compensatory Afforestation (ACA) schemes
shall be native to the area, and seedlings of
not less than 18 months of age shall be used
for plantation.

Further, intensive monitoring of the plantation
shall be carried out and duly documented
through geo-tagging to facilitate periodic
evaluation of canopy density, as well as the
survival and growth of the plantation.

A copy of the undertaking is enclosed as

Annexure-1.9.

1.10

The KML files of the area to be diverted and
the CA/Addl. CA areas shall be uploaded
on the e-Green watch portal with all requisite
details before issuing working permission
towards linear projects or submitting
compliance report for seeking Stage-Il
approval, as the case may be.

The KML files of the forest land proposed for
diversion, as well as the Compensatory
Afforestation (CA) and Additional
Compensatory Afforestation (ACA) areas,
have been duly uploaded on the e-Green
Watch portal with all requisite details.
Screenshots evidencing the uploading of
KML files on the e-Green Watch portal are
enclosed as Annexure-1.10.

111

All the funds received from the user agency
under the project shall be transferred/
deposited in CAMPA account only through e-
portal (https://parivesh.nic.in/). Amount
deposited through other mode will not be
accepted as compliance of the Stage-l
clearance.

| been

It is certified that all requisite funds have
been duly transferred/deposited into the
CAMPA account through the e-portal (https:/
parivesh.nic.in).
The details of the payments are as follows:

a. NPV: %47,03,658/-

b. CA: %59,06,200/-

c. ACA: 354,15,400/-
Total Amount: ¥1,60,25,258/- (Rupees One
Crore Sixty Lakh Twenty-Five Thousand Two
Hundred Fifty-Eight only), deposited vide
UTR No. CMS5504195085 dated
22.01.2026.
Further, an amount of ¥1,46,07,054/- towards
plantation of tall indigenous species has also
deposited vide UTR No.
CMS5589092419 dated 13.03.2026.
Copies of the payment receipts are enclosed

as Annexure-1.11.

Odisha Industrial Infrastructure Development Corporation
(A Government of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA

+91- 0674 - 2541525, 2540820 |Fax:2542956 / 2541982
cmd@iden.in/ md@iden inl www.ideo.in

Consulta
in
10CO, Shubanesyiar
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1.12 | The compliance report of the Stage-l approval | The compliance report of the Stage-|
shall be uploaded on e-portal |approval has been uploaded on the
(https://parivesh.nic.in/). PARIVESH portal (https://parivesh.nic.in).

An undertaking to this effect is enclosed as
Annexure-1.12.

1.13 |The complete compliance of the FRA, 2006 |The Collector, Rayagada has issued the
shall be ensured by way of prescribed|requisite certificate under the Forest Rights
certificate from the concerned District| Act, 2006 in the prescribed format (Form-—I)
Collector. for diversion of 4.911 ha of forest land, vide
No. 150/X1-117/25 dated 31.01.2025.

A copy of the said certificate is enclosed as
Annexure-1.13.

1.14 The boundary of the proposed forest land for|It is submitted that the boundary of the
diversion, shall be demarcated on ground | proposed forest land for diversion has been

at the project cost, by erecting four feet high gemarcgted fon tl}e grﬂund at t?e project cost|
reinforced cement concrete pillars, each  SrEoungTodrReEgh fenfonced cemment

: ived with it ial ber. dist f concrete (RCC) pillars, each inscribed with
m;cn % _W' i3 SPR TR gr, IStance from s serial number, inter-pillar distance, and
pillar to pillar and GPS co-ordinates. GPS coordinates.

Representative photographs of  the
demarcation are enclosed as Annexure-
1.14. [

1.15 |The user agency shall obtain Environment|As per EIA Notification dated 14.09.2006,
Clearance as per the provisions of the|Environmental Clearance is not required for
Environmental (Protection) Act, 1986, if this project. The copy of the same is
applicable. enclosed as Annexure 1.15.

1.16 The Forest Department shall undertake|ltis submitted that the scheme for plantation
plantation of tall indigenous tree species along | of tall indigenous tree species along both

both sides of the proposed road, at the cost of | Sides of the proposed road from Sijimali
the User Agency, to mitigate dust Bauxite Mines (hilltop) to SH-44 has been

luti i ¢ h fprepared by the Divisional Forest Officer,
posution reswing hom the movement o Rayagada Division and duly approved by the

heavy vehicles associated with mining|Regional Chief Conservator of Forests,
activities. Koraput Circle.

An amount of %1,46,07,054/- towards the
said scheme has been deposited vide UTR
No. CMS5589092419 dated 13.03.2026.
Copies of the approved scheme, demand,
and payment details are enclosed as
Annexure-1.16.

C onsmt'lﬁ;i;; nmer.  Odisha Industrial Infrastructure Development Corporation
IDCO Bhubaneswzr (A Government of Odisha Undertaking)
' -olira IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA
+91- 0674 - 2541525, 2540820 |Fax:2542956 / 2541982

cemd@mideoin! md@ideo.inl www.idco.in
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117

Considering that the proposed area features a
medium slope and the road will be used
by heavy vehicles, the User Agency shall
implement appropriate engineering and safety
measures to prevent soil erosion.

It is submitted that appropriate engineering
and safety measures shall be implemented
to prevent soil erosion, considering the
medium slope of the proposed area and the
use of the road by heavy vehicles. An
undertaking to this effect is enclosed as
Annexure-1.17.

1.18

Overburden shall not be disposed beyond the
designated road width. Muck generated
from earth cuttings shall be fully utilized for

filling works. Any excess muck shall be|

disposed strictly in accordance with a Muck
Disposal Plan. No muck or debris shall be
permitted to roll down hill slopes. The user
agency shall submit an undertaking to this
effect along with the compliance for final
approval.

It is submitted that overburden will not be
disposed beyond the designated road width.
Muck generated from earth cuttings will be
fully utilized for filling works. Any excess
muck will be disposed strictly in accordance
with a Muck Disposal Plan. No muck or
debris will be permitted to roll downhill
slopes. An undertaking to this effect is
enclosed as Annexure-1.18.

1.19

Retaining walls, breast walls, and drainage
structures  shall be  constructed at
appropriate locations to ensure slope stability
and prevent erosion along the alignment.

It is submitted that retaining walls, breast
walls, and drainage structures shall be
constructed at appropriate locations along
the alignment to ensure slope stability and
prevent erosion, wherever required. An
undertaking to this effect is enclosed as
Annexure-1.19.

1.20

The State Forest Department shall undertake
comprehensive soil conservation measures
at the CA sites, with the cost to be borne by

'the user agency.

It is undertaken that the State Forest
Department (SFD) shall undertake
comprehensive soil conservation measures
at the CA sites, with the cost to be borne by
the User Agency. A copy of the undertaking is
enclosed as Annexure-1.20.

1.21

The user agency shall use fly ash for the road
construction and for filling up of void
created due to soil borrows which will be
followed by compaction and spreading of top
soil over it as per Fly Ash Notification No. S.O.
254 (E) dated 25.01.2016.

In compliance to the above condition, It is
submitted that the user agency will use fly
ash for the road construction and for filling up
of void created due to soil burrows which will
be followed by compaction and spreading of
top soil over it as per Fly Ash Notification No.
S.0. 254 (E) dated 25.01. 2016. An
undertaking to this effect is enclosed as
Annexure-1.21.

Odisha Industrial Infrastructure Development Corporation
(A Government of Odisha Undertaking)

IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA
+91- 0674 - 2541525, 2540820 |Fax:2542956 / 2541982
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1.22 The user agency shall explore the possibility It is submitted that the user agency will
of successful transplantation of maximum|explore the possibility of successful
number of trees identified to be felled and |transplantation of maximum number of trees
shall ensure that any tree felling shall be |identified to be felled and will ensure that any
done only when it is unavoidable and that too |tree felling will be done only when it is
under strict supervision of the State|unavoidable and that too under strict
Forest Department. supervision of the State Forest Department.

An undertaking to this effect is enclosed as
Annexure-1.22.

1.23 | The user agency shall submit an undertaking |It is submitted that an undertaking has been
to ensure that flanks of roads should be | furnished to ensure that the flanks of the
filled by transported soil and not with soil dug|road shall be filled with transported soil and
from the side of the roads. not with soil dug from the sides of the road. A

copy of the undertaking is enclosed as
Annexure-1.23. '

1.24 The designing of new culverts/bridges and|It is submitted that the design of new
redesigning the existing ones over the culverts/bridges and the redesign of existing
natural streams/ rivers/canals should be done |structures over natural streams, rivers, and
in such a manner that it does not hamper|canals shall be carried out in such a manner
the natural course of water, does not give rise [that the natural course of water is not
to water-logging, so that it does not| obstructed, water-logging is avoided, and the
hamper movement of wild animals including movement of wildlife, including fishes and
fishes & amphibians migration. amphibians, is not impeded.

An undertaking to this effect is enclosed as
Annexure-1.24.

1.25 Speed regulating signage will be erected|lt is submitted that Speed regulating signage
along the road at regular intervals in the will be erected along the road at regular

. Protected Areas/Forest Areas. intervals in the Protected Areas / Forest

Areas. An undertaking to this effect is
enclosed as Annexure-1.25.

1.26 |The user agency shall provide adequate under|It is submitted that the user agency will
passes in wildlife areas/wildlife crossing, provide adequate under passes in wildlife
if any, for the safe movement of wildlife. areas/ wildlife crossing, if any, for the safe

movement of wildlife wherever required after
consultation with State Forest Department
(SFD). An undertaking to this effect is
enclosed as Annexure-1.26.

1.27 | No labour camp shall be established on the|lt is submitted that no labour camp will be
forest land and the user agency shall|established in the forest land and the user
provide fuels preferably alternate fuels to the agency will provide fuels preferably alternate
labourers and the staff working at the site | fuels to the labourers and the staff working at

Consi\lam Environmern.  Odisha Industrial Infrastructure Development Corporation

ID€0, Bhubaneswar

(A Government of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA
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so as to avoid any damage and pressure on
the nearby forest areas.

the site so as to avoid any damage and
pressure on the nearby forest areas. An
undertaking to this effect is enclosed as
Annexure-1.27.

1.28

No additional or new path will be constructed
inside the forest area for any actvity
related to the project work.

It is submitted that no additional or new path
will be constructed inside the forest area for
any activity related to the project work. An
undertaking to this effect is enclosed as
Annexure-1.28.

1.29

The user agency while executing works, shall
not fell any tree in the surrounding forest area
in any manner.

It is submitted that the user agency while|
executing works, will not fell any tree or|
damage forest growth in the surrounding
forest area in any manner. An undertaking to
this effect is enclosed as Annexure-1.29.

1.30

The layout plan of the proposed forest land
shall not be changed without the prior
approval of Ministry of Environment, Forest &
Climate Change.

It is submitted that the layout plan of the
proposed forest land will not be changed
without prior approval of the Ministry of
Environment, Forest & Climate Change. An
undertaking to this effect is enclosed as
Annexure-1.30.

131

The forest land shall not be used for any
purpose other than that specified in the
proposal.

It is submitted that the forest land will not be
used for any purpose other than that
specified in the proposal. An undertaking to
this effect is enclosed as Annexure-1.31.

1.32

The forest land proposed to be diverted shall
under no circumstances be transferred to
any other user agency, department or person
without the prior approval of Ministry of
Environment, Forest & Climate Change.

It is submitted that the forest land proposed
for diversion shall not be transferred to any
other user agency, department, or person
without the prior approval of the Ministry of
Environment, Forest & Climate Change. An
undertaking to this effect is enclosed as
Annexure-1.32.

1.33

No damage to the flora and fauna of the
adjoining area shall be caused.

It is submitted that no damage to the flora
and fauna of the adjoining area will be
caused. An undertaking to this effect is
enclosed as Annexure-1.33.

1.34

The concerned Divisional Forest Officer, will
monitor and take necessary mitigative
measures to ensure that there is no adverse
impact on the forests in the surrounding
area.

It is submitted that the Divisional Forest
Officer, Rayagada shall monitor the project
and take necessary mitigative measures to
ensure that there is no adverse impact on
the surrounding forest areas. An undertaking
to this effect is enclosed as Annexure-1.34.

Odisha Industrial Infrastructure Development Corporation

(A Government of Odisha Undertaking)
IDCO, IDCO Towers, Janpath, Bhubaneswar — 751022, Odisha, INDIA
+91- 0674 - 2541525, 2540820 |Fax:2542956 / 2541982
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135

The user agency shall submit annual self
monitoring report on compliance of stipulated
conditions to the Nodal Officer (FCA) of the
State and concerned Integrated Regional
Office of this Ministry by the end of March
every year.

It is submitted that the user agency will
submit the annual self-monitoring report on
compliance of stipulated conditions to the
Nodal Officer (FCA) of the State and
concerned Integrated Regional Office of this
Ministry by the end of March every year. An
undertaking to this effect is enclosed as
Annexure-1.35.

1.36

Any other conditions that the Ministry of
Environment, Forests & Climate Change may
impose from time to time in the interest of
afforestation, conservation and management
of flora and fauna in the area, shall be
complied by the user agency.

It is submitted that any other conditions that
the Ministry of Environment, Forests &
Climate Change may impose from time to
time in the interest of afforestation,
conservation and management of flora and
fauna in the area, will be complied by the
user agency. An undertaking to this effect is
enclosed as Annexure-1.36.

1.37

The State Govt. and user agency shall ensure
compliance to provisions of the all Acts,
Rules, Regulations, Guidelines, NGT Order (s)
& Hon'ble Court Order (s) pertaining to
this project, if any, for the time being in force,
as applicable to the project.

In compliance with the above condition, it is
submitted that the requirement that the State
Government and User Agency shall ensure
compliance with the provisions of all Acts,
Rules, Regulations, Guidelines, NGT Orders
and Hon'ble Court Orders, as applicable to
the project for the time being in force, has
been duly noted, and the same shall be
complied with in letter and spirit. An
undertaking to this effect is enclosed as
Annexure-1.37.

It is further submitted that Appeal No. 4/2026/
EZ pertaining to the present project is
pending before the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata.Vide
Order dated 27.02.2026, the Hon'ble Tribunal
directed the respondents to file their
responses and listed the matter for hearing
on 23.03.2026. Subsequently, vide Order
dated 23.03.2026, the matter has been
adjourned and is presently listed for hearing
on 18.05.2026. No further directions have
been issued in the matter as on date, and the
matter remains pending consideration.
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1.38

Any other direction issued by the Ministry as a
result of Hon'ble Supreme Court order
will have bearing on this approval.

It is submitted that any directions issued by
the Ministry pursuant to the orders of the
Hon'ble Supreme Court, having a bearing on
the present approval, shall be duly noted and
complied with as and when applicable. An
undertaking to this effect is enclosed as
Annexure-1.38.

1.39

Violation of any of these conditions will
amount to violation of Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and action
would be taken as prescribed in Para 1.16 of
Chapter 1 of Consolidated Guidelines and
Clarification issued under Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 and Van
(Sanrakshan Evam Samvardhan) Rules,
2023 vide Ministry's letter dated 29.12.2023.

It is submitted that the stipulation that
violation of any of the conditions will amount
to violation of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and action
would be taken as prescribed in Para 1.16 of
Chapter 1 of Consolidated Guidelines and
Clarification issued under Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 and
Van (Sanrakshan Evam Samvardhan) Rules,
2023 vide Ministry's letter dated 29.12.2023
has been duly noted, and the conditions shall
be complied with in letter and spirit. An
undertaking to this effect is enclosed as
Annexure-1.39.

Consu!t%,&ﬂrcnmmt
IDCO,Bhubaneswar
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V PARIYESH Ministry of Environment, Forest and Climate Change

(CPC GREEN)

Proposal Details

Proposal No.:
single Window No.:
CAF No.:

Project Name:

State:

Proposal For:
Activity:

Sector:

Date of Submission:

MOEFCC File No.:

1A/OR[MIN/453451/2025
sw/123618/2023
CAF[240710/2025

sijimali Bauxite Mine (Auctioned Block) (Area: 1549.022 ha) with
Proposed Bauxite Production Capacity: .00 Million TPA, Top Soil:
0.8 Million TPA, Waste: 7.40 Million TPA & Subgrade: 1.42 Million
TPA; (Total Excavation: 18.00 Million TPA) along with Installation of
2 Crushers (2x 1200 TPH) located at Tehsils: Thuamul Rampur &
Kashipur, Districts: Kalahandi & Rayagada, State: Odisha.

ODISHA

Fresh EC

1(at) Mining of minerals
MIN

20/12/2025
J-11015/6/2023-1A-1I(NCM)

0.

702F453451%2F2025&proposal=27320460

Proposal History/Timeline

Activity

ADS Raised

Proposal Accepted and Referred to EAC

Under Examination

EDS Raised & Replied

Under Examination

EDS Raised & Replied - Relisted by Project Proponent

Delisted by System (EDS Raised)
EDS Raised

Under Examination

EDS Raised & Replied

EDS Raised & Replied

EDS Raised & Replied - Relisted by Project Proponent

Delisted by System (EDS Raised)
EDS Raised
Under Examination

Submitted on 29/12/2023

ANNEXURE |A2
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ANNEXURE IA3

By Mail
Odisha Police,
District Headquarters, Rayagada
No. |a™F /RTI Date. |0 .04.2026
To
The SDPO, Rayagada.
Sub:- Supply of information under RTI Act, 2005 sought for by Sri Naringa Dei

Majhi.

Enclosed find herewith the RTI application of Sri Naringa Dei Majhi dtd
09.04.2026 received in this office on 10.04.2026 seeking information under RTI Act.

Since the subject matter of the informaticn sought for by the applicant is
closely connected with the functioning of your office, the application is transferred under
Section 6(3) of the RTI Act, 2005 for appropriate action at your end as per the provision of
the said Act. The required information of relevant points may be provided to the applicant
directly under intimation to this office with in the stipulated period of 48 hours as per Section
7(1) of RTI Act, 2005 under the Life and Liber&y Clause.

Shri Amﬂar, OPS(S),

Superintendent of Police,
I/C Addl. SP-cum-PIO,
DPO, Rayagada.

MemoNo (A& /RTI Dated [p .04.2026

Copy forwarded to Naringa Dei Majhi, S/O- Sanu Majhi, At- Sagabari Village,
Sunger GP, PS- Kashipur, Rayagada, Odisha (Mail-
maamatimalisurakhyamancha@gmail.com) for information & necessary action w.r.t to his
RTI application dated 09.04.2026. He is requested to contact the above mentioned authorities
for obtaining the required information.

Shri Amulya Kuer Dhar, OPS(S),
Superintendent of Police,
I/C Addl. SP-cum-PIO,
DPO, Rayagada.

@ Scanned with OKEN Scanner



~ Letter No a2 /59,00542 2 3 Date. ){) .04.2026
To

Naringa Dei Majhi

W/0O- Sanu Majhi

At- Sagabari Village,

Sunger GP,

PS- Kashipur,

Rayagada, Odisha

Mail- maamatimalisurakhyamancha@gmail.com

Ref.: Your RTI Application dated 09.04.2026
Sub.: Supply of information under the Right to Information Act, 2005

With reference to the RTI application cited above, the point-wise information sought is
furnished hereunder:

1. Copy of Prohibitory Order:

A true copy of the order issued by the Sub-Divisional Magistrate (SDM), Rayagada under
Section 163 of the Bharatiya Nagarik Suraksha Sanhita, 2023 is enclosed herewith.

2. Communication of Order:

The aforesaid Prohibitory order was communicated by the SDM, Rayagada to the Office
of the Superintendent of Police, Rayagada vide Letter No. 2268 dated 03.04.2026; to the
SDPO, Rayagada vide Memo No. 2269 dated 03.04.2026; and to the IIC, Kashipur Police
Station vide Memo No. 2270 dated 03.04.2026. The relevant dispatch details are recorded
on the back page of the said order and are self-explanatory.

3. Material Relied Upon:

The information relating to certified copies of reports of the competent authority or other
materials relied upon for formation of opinion leading to imposition of restrictions under
Section 163 of the BNSS in the villages under Sunger Gram Panchayat may be obtained
from the Office of the SDM, Rayagada, being the competent authority.

4. Receipt of Proposals/Requests:

No application, complaint, request, requisition, proposal, administrative input or any
such communication was received by the Police Authority from any State Authority,
Department, Agency, private entity or company seeking imposition of Prohibitory orders
under Section 163 of the BNSS in the concerned villages of Sunger GP/Sijimali area.
Information, if any, regarding receipt of such correspondence by the Executive
Magistrate may be obtained from the Office of the SDM, Rayagada.

1
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5. Initiation of Proceedings: 24

No requisition or request was submitted by the Police to the SDM, Rayagada for initiation

of proceedings under Section 163 of the BNSS in respect of the affected Sijimali region.

Area of Applicability:

, ibitory orders
The details of the exact geographical area, villages and hamlets wherg Prgb‘bt‘hc;rirder o
under Section 163 of the BNSS have been imposed are clearly specmg\ ‘[:o 1) is self-
the SDM, Rayagada. The enclosed copy of the order (referred at Sl. NO.

explanatory in this regard. yé
AN 67
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S Po,\%ayagada EYAR)
~ Rayas
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BICE OF THE SUB-COLL%éOR 8 SUB-DIVISIONAL
/

MAGISTRATE, RAYAGADA
(Confidential Section)

isha, Bhubaneswar)

pate. 02-0'-202 6

(Revenue & Disasler Management Department, Od

No. 226 1

PROHIBITORY ORDER UNDER SECTION 163 OF THE
BHARATIYA NAGARIK SURAKSHA SANHITA, 2023

In the interest of maintenance of public order and tranquillity.

Whereas, this office is in receipt of confidential intelligence inputs from
law enforcement agencies, including material evidence furnished by the office
of the Superintendent of Police, Rayagada, corroborated by local field reports
and audiovisual evidences, indicating that a group of individuals have been
actively planning to organize congregation of people, mass mobilizations in the
Sijimali hill region, processions, particularly within the sensitive location of
Sunger Gram Panchayat, appears to oppose the proposed mining operations at
Sijimali hill top.

Whereas, on perusal of the details of the proposed mining activity, it is
that the bauxite mine at Sijimali was auctioned and awarded on
.2023 by the Government of Odisha. The Environment Impact Assessment
g took place on 16.10.2023. The Gram Sabha gave permission to divert
rights for mining activities in the region on 08.12.2023. A single village of

RFCTLA,R&R Act, 2013 was published on 03.02.2026 and the final gazette
notification was published on 05.02.2026 . Moving further, the Government of
India accorded Stage 1 Forest Clearance required for starting of mining
operations on 31.12.2025. Moreover, for a separate approach road to the mine
which passes through forest land, the Government of India accorded Stage 1
Forest Clearance on 05.01.2026 and the office of DFO, Rayagada accorded
working permission on 27.02.2026 and tree felling permission on 26.03.2026.

Whereas on the basis of the above accorded permissions and lawful
processes, | am convinced that the Sijimali mines is a legitimate mine, is meant
for public purpose and further for mining activities in the Sijimali Mines all due

D
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Processes has been followeg argﬁ approach road construction has g Valige -
sanction of law. W

G

Whereas, since the start of the processes for according permission to th;g \\

mine, there has beep Undue opposition from neighbouring villages of Bantejj,
Bundel,Sagabari,KantamaI,Dumerpadar,Aliguna,Malipadar &  Katibhata

S

access to the mines. Everyday, 30-40 individuals gather at the spot to stop any
attempts to access the mines. It is again stated that these individuals, are
neither displaced nor affected by the proposed mining activity,

Whereas it is revealed that certain individuals involveq in the protests
are accused in multiple offences under serious sections like rioting, attempt to
murder, instigation, threatening, etc. It is also revealed that the main
individuals/Culprits have Non-Bailable Warrants issued by the courts and yet,
these individuals/ culprits are hiding in the different villages of Sunger Gram
Panchayat, evading the arrests and obstructing the judicjal process,

Whereas, in the last few weeks, the threat tq Public peace ang
tranquility is apparent. As per a GD entry in February of 2026, of Kasipur Police

D Page 2 of 6 c e
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#ed at Kashipur PS on 19.02.

Station ,the opposing indivi z:z

iréngthen theFi):) sing .In'dlwduals mé With certain naxal militia elements to

- ctivists deli Oppo:t,|t|on to Sijimali mines. It was also revealed that external
s deliberately visited the mining site on 5t March 2026

el l;edcc;;d; frs;’eesilsDrOVOCGtive speeches that pushed the locals to ‘protect’
O and oppose the government in its attempt to start the
mining activity. As per audio-visual evidence, one of the activist instigated the
villagers saying that if the police attempts t0 arrest any accused, the entire
village should obstruct the police vehicle and resist the administration.

reported that a sizeable

Whereas, on g" March 2026, it was
ditional weapons

e mining top with tra

congregation of women walked up to th
ds and with slogans like ‘police julam

like axes, spears, bOWs, arrows and swor
chaliba nahi, jadi chaliba akraman haba’ (we won'’t tolerate police atrocities, if

they do it, we will attack) and ‘amar loka giraf kale chhadibu nahi’ (we won't
spare you if our people are arrested). On 16" March 2026, GD entry of Kasipur
Police Station revealed that two accused activists Were discussing strategy to

oppose the mining activity by 3 pu_rposeful Jail Bharo to overwhelm the
about blocking strategic entry and exit points to the villages

administration and
f Police and Administration.

order to stop the movement 0
Whereas, it has come to my notice that multiple FIRs have been lodged

inst these opposing individuals by the local villagers themselves. In the FIRs
2026, 04.03.2026 and 08.03.2026, complaints

hundred individuals for threatening the
these opposing individuals

have been lodged against more than a

plainants not to support mining activity,
lainants and attacked their houses with axes. This

c order that may happen if these

com
physically assaulted the comp

shows the serious breach of peace and publi
activities g0 unchecked.

me urgent to re-establish the rule of law in this area. The
police began moving in these villages in the month of March 2026 in order to
cecure the area and reassure the innocent villagers. On the movement of
police, the GD entries of Kasipur Police Station reveal that multiple accused
individuals who have NBW against them were evading arrests. They absconded
into forests and escaped to the nearby villages of neighbouring Kalahandi
district. It is clear that these accused individuals are planning to instigate the
villagers to oppos€ the mining activity while they themselves evade the police.
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/ Whereas attempts were ma@g the district administration to reason \
/ with the locals in the month of March 2026. A team consisting of senior "‘;J
’ officials like Chief Development Officer, zilla Parishad, Rayagada, Sub- /
Collector, Rayagada along with Block and Tahsil Officials and Officials of X
other line Departments like RWSS/TPSODL etc visited these villages to discuss \
their development requirements and understand their point of view.

Whereas in the Superintendent, Central Prison vs Dr Ram Manohar Lohia
case, with regards to imposing restrictions on organizations and individuals, the
Hon’ble Supreme Court of India stated that there should be a proximate nexus
between the speech/act and public disorder. After going through the above-
mentioned facts, | am convinced that the act of threatening, obstructing the
police and attempts to oppose the legitimate mining activity is an act that has a
close nexus with inciting public disorder and disturbing tranquility.

Whereas, the test of “Clear and Present Danger” is also fulfilled based
on the above facts that villagers are being threatened, activists are pushing
innocent villagers to oppose the mines, the accused are evading arrests and
that the mining activity has to be started in the near future.

3 Whereas, it is clear from the above points that in case the road
' l\struction to the mines begins, the accused and their accomplices will clearly
o oppose it violently and whereas, | am satisfied upon due examination of
available intelligence, field reports and past patterns of behavior, that there
Z’exists a credible and imminent threat to public peace and order posed by the

activities of these individuals.

And whereas, the Principle of Proportionality as enshrined in the Justice
K.S Puttaswamy vs Union of India case, the restrictions should be proportionate
to the threat caused. Therefore, it is reasonable to restrict movement of
individuals only at the road construction site where the obstruction is likely to
arise. Moreover, since the new road is approximately 3 kms and involves hilly
terrain and construction of culverts and drains, it may take two months for its
completion. Therefore, it is reasonable to impose restrictions for one month.
Moreover, the road construction site passes through forests and vacant
government lands that does not obstruct any easement right of anyone.
Therefore, restriction of any individual to this site shall not cause any.
disruption of normal life. D

. —
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’ ' Now, therefore. j :
coction 163 of the Bha,ra: exercuse- 02@ powers conferred upon me under
'Ya Nagarik Suraksha Sanhita, 2023, 1,5ri Rmesh Kumar

Jena,0AS(S), in i
) My capacity as the Sub-Djvisional Magistrate , Rayagada hereby

l .

ORDER

1. An area extending up to 100 (one hundred) meters from the boundary
of the ongoing road construction site in the Sijimali under Kashipur
Tahasil, Rayagada District, shall remain a restricted zone.

2. This order shall come into force with effect from 03.04.2026 at 06:00 PM
and shall remain in force for a period of one (01) month, unless
withdrawn earlier upon review of the prevailing situation. The restriction
imposed herein is preventive and regulatory in nature and is limited
strictly to the specified area in the interest of maintenance

order and safety of persons engaged in the work.

3. During the period of operation of this order, no pe

assemble, or remain within the said restricted zone except personnel of
labourers engaged in

of public

rson shall enter,

the executing agency, its authorized contractors,
the work, and Government officials on duty.

@. During the aforesaid period, no assembly, gathering, or activity of any

\
" nature shall be permitted within the restricted zone, except as

ey

: specifically allowed under this order.
5. The Superintendent of Police, Rayagada, is requested to take necessary

measures for effective enforcement of this order, including appropriate
deployment of forces and preventive action, as per law, to maintain
public order and ensure in the area.

This order is issued in the interest of maintenance of public order, safety,
and prevention of any untoward incident in the notified area. Any violation of
this order shall be dealt in accordance with the provisions of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and other applicable laws.

In the event of deterioration of the law and order situation or continued
threat to public peace, the period of this order may be extended beyond one
month by a separate speaking order under Section 163 of the Bharatiya Nagarik
Suraksha Sanhita, 2023.

It shall come into force immediately and remain operative until further
orders or until the expiry of the stated period, whichever is earlier

Page 5 of 6
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This order shall be reviewed 03 basis of turn of events on the ground =
based on field inputs, law and ord uation, and the status of compliance by

the organizations/ individuals. If conditions permit, it may be withdrawn
earlier.

bt

Sub-Collector & fuhiRivisjora aglstrate

Q"CADA "}/ ‘ &gmgmm
. Memo No_ 2262 Rb\ﬁg“dgag oy-24

Copy forwarded to the Superintendent of Police, Rayagada for
information and necessary action.

Sub-Collectgy, & ks Rivisignal _égki)slt.ra/%g

&Rayagaltiator
Memo No_2 269 Bayagada 03~HY-24
Copy forwarded to the SDPO, Rayagada for information and necessary
action.
Sub- COESEtB."VI% §MM@E@I‘ME‘g’ﬁ?ate
- & SubRavaga a - %
Memo No_22F0O *  Date 0Y4-26

Copy forwarded to Taha5|ldar Kashlpur/ [IC Kashipur for information and

necessary action.
Sub- CoIIectgP%%gﬁb gmaggsa rilx‘\}léz%glstr %

Rayagadaa
Memo No_22 £) Date_03-0Y-24

Copy submitted to Additional District Magistrate,Rayagada for favour of

kind information and necessary action. M/
it

Sub-Collectof & SrlisDivd b N uL
Rsaig%-(a) lector

, ad
Memo No_22 73, Date’ 293+ & oY~ 24

Copy PA to Collector & DM,Rayagada for information of the Collector &

DM,Rayagada for necessary action.

Sub-Collector &é::: B lﬁmg}tmgls at%

BCtOI’

ngagnda Page 6 of 6
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ANNEXURE |IA4

TREE ENUMERATION LIST

OF NON-FOREST AREA OVER 6.403 Ha
OF

N PROPOSED ACCESS ROAD CONNECTING FROM SIJIMALI
BAUXITE MINES (HILL TOP) TO SH-44 IN RAYAGADA
DISTRICT

BY
IDCO , BHUBANESWAR, ODISHA
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PLOT WISE ABSTRACT OF TOTAL TREES IN NON-FOREST LAND
TOTAL
SLNO |VILLAGE NAME| pLOT NO. | €94 | sounD | UNSOUND | NO.OF | Remarks
areain Ac
7 TREES

1 Sagabari 6 1.768 0 0 0 GOVT. LAND
2 Bichapindha 23 1.948 0 0 0 GOVT. LAND
3 Bichapindha 24 3.873 0 0 0 GOVT. LAND
4 Dumerapadar 377 1.094 0 0 0 GOVT. LAND
5 Dumerapadar 374 0.086 0 0 0 GOVT. LAND
6 Dumerapadar 375 0.068 0 0 0 GOVT. LAND
7 Sagabari 31 1.369 0 0 0 GOVT. LAND
8 Sagabari 32 0.185 0 0 0 GOVT. LAND
9 Sagabari 732 1.76 0 0 0 GOVT. LAND

10 Sagabari 733 1.329 0 0 0 GOVT. LAND
11 Sagabari 770 1.946 0 0 0 |GOVT.LAND
12 Dumerapadar 377/437 | 03% | O 0 0 PVT. LAND

Total 15822 | 0 0 0
A@é&z_’
FORESTER

SUNGER SECTION
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Tree Enumeration list of Non-Forest Govt. land involved within the Sijimali Bauxite Mines (Hill Top) to SH-
) 44
i Acquired | Name of | Botanical | Girth (in Appx. Sound/
Tree No Village Khata No | Plot No | Kissam q Height (In Remarks
AreainAc| Tree Name Cm) Mtr) Unsound
1 Bichapindha 5 23 Pahad 1.948 NIl
2 Bichapindha 5 24 Pahad 3.873 Nil
3 Dumerapadar 72 377 | Pahada | 1.094 Nil
4 Dumerapadar 72 374 Pahada 0.086 Nil
5 Dumerapadar 70 375 Rasta 0.068 Nil
6 Sagabari 156 31 Pahada 1.369 Nil
7 Sagabari 154 32 Rasta 0.185 Nil
8 Sggabari 156 732 Pahada 1.76 Nil
9 Sagabari 156 733 Pahada 1.329 Nil _
10 Sagabari 156 770 Pahada | 1.946 - Nil B
11 Saga:bari 156 6 Pahada 1.768 Nil _
Total Areain Ac 15.426 | | )
\S:# FORESTER
SUNGER SECTIN VEn// \
% pneultantEfvironmen
nge officet ~1Deo, Bhubangswar
gorest R? “Range Revanue inspeciof
Kas\’“pu Adainkivi
R, KAS
TAHASILDA®:
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av ’
j PLOT NO-377/437 (Private Land)
; | Appx.
r ] Acquired [ Name of . Girth (in ) Sound/
| N vill Remark
‘1 Tree No illage Khata No | PlotNo | Kissam Areain Acl  Tree Botanical Name cm) He',a't‘:)('" Unsound | omars
1 | pumerapadar | 44 377/437 | Dangara | 0.396 Nil :
N
8
q
1 '\Jm;vém.
y SUNGERESTER D\
3 NGER sEcTION -
! Consulta ’%mmonnalsn.
k) iy Y { b An%“vl
; AV RIS '.-nfa"é?_"?’"w IDCO, Bhubares

ga“ge

st¥
¥ o‘\i as“W‘“

Ran%“

NS R

TAHASILDAR, KASHIPUR
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Land Schedule of total land involved within the Proposed Road Connecting from Sijimali Bauxite Mines (Hill Top) to SH-44
Hal Settlement Status of land as on 25.10.1980
Sl.No. Ehatd Village Name | Plot No. Taralarealn Acquilred HAL Kissam Tenant Name Khata No. Pl Kissam e Fenan Class offand
No. Ac Area in Ac No. Ac Name
1 5 Bichapindha 23 8.000 1.948 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
2 Bichapindha 24 8.000 3.873 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
3 72 Dumerapadar 377 9.000 1.094 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
4 72 Dumerapadar 374 21.250 0.086 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
5 70 Dumerapadar 375 1.220 0.068 Rasta Sarbasadharana Unsurveyed Govt. land
6 44 Dumerapadar | 377/437 2.130 0.396 Dangara Jaya Majhi Unsurveyed Pvt. land
7 35 Porlang 280 16.000 0.485 Pahada Abada Ajogya Anabadi Unsurveyed DLC Forest
8 156 Sagabari 4 26.380 7.274 Pahada Abada Ajogya Anabadi Unsurveyed DLC Forest
9 156 Sagabari 31 9.000 1.369 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
10 154 Sagabari 32 0.500 0.185 Rasta Sarbasadharana Unsurveyed Govt. land
11 156 Sagabari 5 32.750 4.376 Pahada Abada Ajogya Anabadi Unsurveyed DLC Forest
12 156 Sagabari 6 14.250 1.768 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
13 156 Sagabari 732 9.300 1.76 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
14 156 Sagabari 733 7.750 1.329 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
15 156 Sagabari 770 8.500 1.946 Pahada Abada Ajogya Anabadi Unsurveyed Govt. land
Total area in Ac 27.957
Total area in Ha 11.314

Certified that status of total land involved in the project (both forest and non-forest) as given in the table above is as per Govt. records as on 25.10.1980.

B Consulta nvironment
IDCO, Bhubaneswar

Ravanue M70700 oot RANGS Officer "»\gSI\.DAR'
Adaiakin Kashipur R~="F
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ABSTRACT OF TOTAL LAND INVOLVED WITHIN THE ACCESS ROAD FROM SUIMALI BAUXITE MINES (HILL TOP) TO SH-44
All Figures area in Acres
Status of land
. Rev. DLC Total Non-forest | Total NF
ShHoiillage Forest Forest ason Forest Sk asia Govt. land area tas
25.10.1980

1 |Bichapinda 0 0 0 0 5.821 5.821 5.821

2 |Dumerapadar 0 0 0 0 0.396 1.248 1.644 1.644

3 |Porlang 0 0.485 0 0.485 0 0.485
4 |Sagabari 0 11.65 0 11.65 8.357 8.357 20.007
Total in Ac 0 12.135 0 12.135 0.396 15.426 15.822 27.957

Total in Ha 0 4911 0.000 4.911 0.160 6.243 6.403 11.314

office’ ~O) 5H‘PUR Ccnsuﬁmnme“‘
Rang® LDAR.\“ IDCO, Bhubaneswar

gctof -
Rew!:g;g:& F°'::;h'spu' Range NAS\
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PLATE -~ \\

ANNEXURE IA5

|

MAP SHOWING THE LAYOUT OF PROPOSED ACCESS ROAD CONNECTING FROM SIJIMALI BAU)(ITE MINES (HILL TOP)
‘ TO SH No. 44 BY IDCO BHUBANESWAR , ODISHA f

0 140 280 420 560 ‘ | S
s  Vioter | |

Scale 1:3,960

{ LAND SCHEDULE
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i i SLNo.| K:‘:“" Village NameTplctNo. m:":g“ :‘e“a"i';e:c HALKissam | TenantName |Classofland
| No. | S e r St = =
+ i - e -+ + T 1 5 Bichapindha 23 8000 | 1948 | Pahada | AbadaAjogya Anabadi| Govt.land
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ANNEXURE IA6

Several villagers, police